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Aisa Khatun-VS-State of Assam

Misc (Crl) Bail Case No 63 of 2023

(Present: N. Goswami, Addl. sessions Judge (Frc), Sonitpur, Tezpur.)

ORDER
07-02-2023

This is a petition filed urs 439 of crpc with prayer

for an order to release accused saddam Hussain on bail in

connection with Missamari ps case No. 05/2023 u/s 366(4)

of IPC.

The called for diary has been received.

I have heard the learned counsel for the accused

and also the learned Addl pp for the State.

. The facts of the case, in brief, are that on

18-01-2023 an FIR was lodged by one Jiten pator at the

Missamari PS stating therein that on 16-01-2023 his

daughter champa Pator went to dance at the Tusu puja in

their village and thereafter she went missing. Later on, the

"informant 
came to know that accused saddam Hussain

kidnapped his daughter.

Based on that ejahar, Missamari pS Case

No.05/2023 was registered u/s 366(4) of Ipc. The accuseid

was arrested on 19-01-2023 and since then he is in

custody.

The case diary reveals that the investigation of

case has been completed. The accused has been

rge sheeted u/s 366(4)/3 G7(3) of Ipc, r/w section 4 of



I

Pocso Act. Though the victim girr has stated in her
statement that she went with the accused voluntarily,
record reveals that her age at the time of the occurrence
was less than 16 years. As such her consent is of no
consequence. The accused had physical relation with the
victim.

considering the gravity of the offence as weil as
the length of detention of the accused in custody, the bail
petition filed for the accused saddam Hussain is rejected.

Let the case diary be forwarded to the court of
Special Judge(pOCSO).

with this order, this Misc case is disposed of.

Addl Sessi6-s Judgei
Sonitpur, Tezpur


